319 Union Territories MARCH 28, 1678 Tax. Laws (Amdt) Bl 320

{Mr. Chairman.]

Clause 2 to 7, clause 1, the Enacting
Formula and the Title were added to
the Bill,

SHRI K. R. GANESH: I move:
“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bill be passtd.”

The motion was 1lopted.

sty

15.38 hrs.

UNION TERRITORIES TAXATION
LAWS (AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): On behalf of
Shri K. C. Pant, T move: *

“That the Bill further to amend
certain taxation laws in the Union

territories be taken into considera-
{ion.”

As this House is aware, the Central
Government had requested in October
1971 all States 1o levy additional
stamp duly on instruments falling in
the State List, a surcharge on the
entertainment tax, betting tax, sales
tax and tax on non-commercial motor
vehicles and tax on bus passenger
fares. in order to raise additional re-
sources for meeting the expenditure
on the rellef of Bangla Desh refugees.
The Union Territories of Andaman,
Nicobar Islands, Dadra and Nager
Haveli, Delhi, Goa, Daman and Diu,
the Laccadives and Minicoy and Amin-
divi islands, Pondicherry and Manipur
and Tripura which were then Union
Territories also joined in this na-
tional effort of mobilising resources
and the Parliament enacted the Union
Terii‘ories Taxation Laws Amend-
ment Act 1971,

Now that the refugees have gone
back to their homeland, the time Has
come for discontinuing these addi.
tional duties and surcharges, The pre-
sent Bill has been brought forward

for withdrawing the additional levies
imposed in the Union Territories of
Delhi, Andaman and Nicobar islands,
the Laccadive, Minicoy and Amindivi
islands, Dadra and Nager Haveli, (loa,
Daman and Diu. Pondicherry.

Clause 2 of the Bill seeks to achieve
this object. As Manipur and Tripurs
are States and as the levies in force
in these States fall in the State List
of taxation, it is for them to take
necessary action,

Some of these levies are being co:
lected by means of stamps. 1t 1s, there-
fore, possible that some persons may
have unused stamps with them. The
Bu1ll, theretore, provides for the refund
of the value of the unused but un-
spoill stamps. Tickets for the enter-
tainments on or after 1-4-1973 might
have been sold in advance and the sur-

charge might have been collected
from the customers,
There is provision for refund of

amount of surcharge so collected. Also
in Chandigarh where there 1s sur-
charge on bLius passenger fares of one
rupee or more if the surcharge is col-
lecled on tickets issued in advance
for journeys commencing on or after
1-4-1973 the pasengers can claim re-
fund of the surcharge. Clause 3 of the
Bill empower the administrators of
union territories to issue suitable in-
siructions laying down the procedure
for these refunds,

I wish to avail of this epportunity
to thank the people of the Union
Territories for their contribution in
successfully meeting the challenge
posed by the sudden and massive in-
flux of refugees in our country. I am
sure that this Bill will be welcomed
by all sections of the House. I com-
mend the Bill for the acceptance of
the House,

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
certain taxation laws in the Union
territories, be taken into considera-
tion.”

*Moved with the recommendation of the President.
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SHRI F H MOHSIN Suir, I am glad
that the Members who have spoken
have suppoited the measure

One member said that the procedure
for refund should be laid down by ihe
Central Government, instead of leav-
ing it to the Administrator

Provision has been made giving the
Administrator the power of refund in
the manner considered bette1, to avoid
delay I do not think any more delay
would be occasioned by this procedure
It is only with that mtentton that <1 3
provides that the Admumstrator of
each of the Union Territories may by
order make vprovision for the refund
1 such manner as may be provided in
the order I do not think it will be any
way affect the refund of the vaiious
duties that have been collected so far
1t may not be such a big task for the
Admunistrator, to carry out this work.
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{Shri F. H. Mohsin.]

As regards the other point mention-
ed by my hon. friend opposite that we
could have issued instructions to the
State Governments to withdraw the
taxation, as already pointed out by
Shri Ganesh, the matter is left to the
State Governments. If they want to
withdraw it, they may. It may not be
advisahle for the Central Govern-
ment to interfere with their way of
collection of duties, At the same time,
I might add there that there are some
States which are faced with acute
scarcity conditions like Maharashtra,
Andhra and Mysore.

SHRI RAMAVATAR SHASTRI:
Bihar also.
SHRI F. 1. MOHSIN: Yes. The

State Governments may like to con-
tinue these levies for the benefit of
those people who are living in those
scarcity areas, of course, with the con-
sent of the people's representatives in
the Assembly. But if they choose to
continue these levies for sometime
more with a view to give some help
to the people of the scarcity-affected
areas, what is wrong in that? In
Mysore, Maharashtra and Bihar, they
may choose to continue it and if the
concerned State legislature agrees with
it, I do not think there should be any
objection for the continuance of the
jevies. After all, the money so col-
lected would be utilised for the people
in the scarcity-affected areas. When
we collected some amount for the
refugees coming from Bangladesh for
the people who are affected, there is
nothing wrong in using the amount for
our own people, Anyway this is a
matter in which we do not want to
{ssue any directions, We leave it to
the States to decide ag fhey like.

With these words, I commend the
Bill to the acceptance of the House.

MR. CHAIRMAN: The question is:

“I'hat the Bill further to amend
certain taxation lawg ih the Union

MARCH 26, 1973 Capital of Punjob (Dev, & 3 24

Rig.) (Chandigarh Amdt.) Bill

Territories, be taken into counsidera-
tion.”

The maotion was adopted.
MR. CHAIRMAN: There are no

amendments.
The question is:

“That Clauses 2, 8 and 1, the
Enacting Formula and the Title
stand part of the Bill.”

The motion was adopted.

Clause £, 3 and 1, the Enacting For-
mula and the Title were added to the
Bill,

SHRI F. H. MOHSIN: I beg to move:
“That the Bill be passed.”

The motion was adopted.

1549 brs.

CAPITAL OF PUNJAB (DEVELOP-
MENT AND REGULATION),(CHAN-
DIGARH AMENDMENT) BILL

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): I beg to move:

“That the Bill further to amend
the Capital of Punjab (Develop-
ment and Regulation) Act, 1852, as
in force in the Union territory of
Chandigarh, as passed by Rajya
Sabha, be taken into consideration.”

1 shall read the statement of objects
and reasons. The Supreme Court in
Messrs. Jagdish  Chand Radhey
Shyam Vs. the State of Punjab and
Others (Civil Appeal No. 1089 of 1967)
declared section 9 of the Capital of
Punjab (Development and Regulation)
Act, 1952 (Punjab Act XXVII of 1952),
as in force in the Unicn territory of
Chandigarh, as being violative of arti-
cles 34 and 19(1) (f) of the Constitu-
tion and held that the Central Gov-
ernment is not entitled to resume the



